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• 	CENTRAIJ ADMINISTRATIVE TRIBUNAL ::: GUWA.HATI BENCH. 

t 	S 

O.A. No. 63of 2005 

DATE OF DECISION 0.03.2005 

Shri Prafulla ChandraKalita & 4 other. 	 APPLICANT(S) 

Mr.K.KBiswas. 	 ADVOCATEFOR THE 
APPLICANT(S) 

-VERSUS-. 

The Union of India & Ore. 	 . 	 RESPONDENT (S) 

Mr.JL.Sarkár Railway Counsel 	- 	ADVOCATE. FOR.THE 
• 	- 	. 	RESPONDENT(S) 

THE HON'BLE MR:. JUSTICEG. Sly RA .JAN, VICE CHAJ1MAN. 

THE HON'BLE MR. K.V. PRAHLADAN; ADMINISTRATIVE MEMBER" 

Whether Reporters of local papers may be allowed to see the judgment. 

To be.referred to the Reporter or not? 

• 	.. 	3. Whether their Lordships wish to see the fair copy of the judgment? 

4. Whether the judgment is to be circulated to the other Benches? . •. Nt  

Judgment delivered by Hon'ble Vicehainnan. 
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I C.. 
CENTRAL ADMENISTRATIVE TRIBUNAL GUWAHATI BENCH 

Ot iginal Application No 63/2005 

Date of Order This the 4th day of March, 2005 

THE HON'BLE M.R.JUSTICE G. SIVARAJAN, VICE CHAIRMAN 

THE HON'BLE MR K V PRAHLADAN, ADMINISTRATIVE MEMBER 

1 	Sri Prafulla Chandra Kalita 
Sri Dharam Nath Ptaa.d 
Sri Chotelal Pandey 

4 	SnSamirKumarDey 
5. 	SriL.Rajk(SC); 
All are Goods Driver in the Mechanical Department at 
Rangapai a North undet the Divisional Railway Manager 
N. F. Railway, Rangia and all are residents of Rangapara 
North, P.O: Rangapara, Dist: DatTang 
Assam. 	 .. 	 ... Applicants.. 

•1 

By Advocate M. K. K.Bisas; 

Versus—. 

Union of India. 
Represèntedb.ythe General Manager. 
N. F. Iaiiway,Ma1igaon 

• 	Guwahati-781 Oil.. 

The 'C}ief, Mechanical Engineer. 
• 	N. F. Railway, .Maiigaon 

• 	Guwahati-781Qii.. 

The Chief Persotinel Qificer 
N. F. Railway, Maligaon 
Guwahati — 781 011.' 

TheDhisional Railway Manager 
N. F. Railway, Rafla 
.P.O:Rongiya 
Dist: Karnrup,  .Assant 

The Senior Divsioñal Mechanical Engineer 
N. F. Ra.ilway,Rañgiya, P.O:-Rangiya 
Dist: Karnrup, AssanL 

6., 	SeniorDivisional Personnel Officer 
N. F. Railway, Rangiya 
P.O: Rangiya, Djst: Kamnip 
Assam: 	S. . 

By Mr. J. L . Sarkar, Couisel'for Railway. 

Respdidents. 
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ORDER(ORAL) 

SWARAJAN J.(VC: 

The applicants, five in number, are presently working as Goods Driver in 

the scale of Rs:5,000-8,000/- in the Mechanical Department of N. F. Railway at 

Rangapara North under the Divisional Railway Manager, Rangiya. It is stated that 

the Railway Board, with a view to restructuring certain Group C' and D' cadres 

following 5th Pay Commission recommendation, in modification of circular letter 

dated 09.10.2003 issued circular No.PC-11I/2003/CRC16 dated 6.1.2,004. Certain 

additional posts are preated and the circular provided for percentage distribution of 

post "restructuring of caders will be with reference to the sanctioned cader only as 

on 1.11.03 and the selection for such benefits which have not been finalized by 

1.11.03 should be' cancelled/abandoned?' The method of filling up the additional 

posts are also specified. The grevance of the applicants is that, ignoring the, mode 

of selection and appointment to the post created by the doresaid circulars, the 4th 

respondent is taking hasty steps to malçe selection based on written test, interview 

etc. by issuing a nótie dated 142.2005 (Annexure-B) which is contrary to mode 

of appointment and selection provided therein. 

2. 	Mr.. K. K. Biswas, learned counsel for the applicants, submits that the 

applicants are the senior most persons and are eligible and entitled to be appointed 

by promotion to the additional posts created as mentioned in Annexure-A. The 

4th respondent has proposed to make selection by conducting the written test, 

interview etc. which astion is illegal and unauthorized. Counsel further submitted 

that if the selection is held in the manner proposed in Annexure-B, the petitioners 
01 

will be' prejudicially affected. Mr Biswas also brought to our notice a 



I 

3 

communication dated 21.9.2004 (Annexure-C) issued by the Divisional Railway .  

Manager (P), N. F. Railway, Lumding, which is in their favour. 

We have also heard Mr. J. L. Sarkar, learned. counsel for•th Raihiays. Mr. 

Sarkar submitted that the applicant has straight away approached this Tribunal for 

relief without approaching the competent authority bringing out Their grievances 

and hence this application ispremature. 	' 

We have considered the rival submissions. As submitted by the, learned 

counsel for the Railways, if the respondents, are not acting in accordance with the 

procedure prescribed as per Annexure-A for filling up the . additional posts, the 

applicants remedy was to immediately approach the concerned authority by 

making representation at the first instance. This Tribunal is not in a position to say 

as to whether the applicants are the senior most persons as alleged in the 

application or as to whether any modification of the circulars are issued providing 

for the.mode or selection. Considering all the aspects of the matter, we are of the 

view that the application can be disposed of as follows:- 

	

1.' 	The applicants are directed to file a detailed representation 

bringing out their grievances based on Annexure-A before the 4th 

respondent with. a copy to the lst.rcspondent within aperiod of one 

week from today. The 4th respondent will dispose of the said 

representation after giving a personal hearing to the applicants if so 

required in the representation within a period of six weeks from the 

date of receipt of such representation. 

	

.2. 	The selection procedure provided in Annexure-B will . be 

deferred till a decision is taken by the 4th respondent on the 

representation to be made by the applicants as directed hereinabove 

and communicated to the applicants. 



V . 	 V  
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• 	The Q.A. is disposed of as above. Copy of this order will be furnished to 

the learned counsel for the applicants as well as to the learned Add!. C. G. S. C. 

for compliance. 	 V 	 • 	 -. 97 

• 	 (K.V.PRA.HLADAN) 	 (G.SIVARAJAN) 
• ADMINISTRA11VE TRIBUNAL 	 VICE VCHAIR)N 
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INTHECENT 4E 4ThVET 
	1GUWAHATI BENCH, 

GUWAHATI., 

(An application Under section 19 of the Administrative Tribunal Act, 1985) 

O.A. No 	 12005 

Sri Prafulla Chanda Kalita and 4 others ..................Applicants. 
-Vrs- 

Union of India and Others ......................Opposite Parties. 

iNDEX 

Si. Annexures Particulars Page. 

No. 

lto7 

8 

9-12 

13 

18 

19'-to 

Application 

Verification 

Annexure-A Railway Board's Circular 
Giving restructuring benefits. 

Annexure-B Divisional Railway Manager 
(P)'s IetterfNotification for 
holding selection. 

Annexure-C For canceling the selection and 
Promotion order by' the DRM, 
Lumding. 

Annexure-D Memorandum of the Stores 
Department for granting of 
Upgradation/promotion as per 
Railway Board's Circular with 
Effect from 1.11.03 

Annexure-E Railway Board's Circular 
Regarding restructuring of 
Group-C & D caders and up- 
Gradation/promotion "as is 
Where is basis" 

Annexure-F Vokalatnama 

24 

21-. 

Place: Guwahati 
Date4303.05. Filed by 

(Sri K.K. Biswas) 5 
Advocate. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAffATI BENCH, 
GUWAHATI. 

(Application Under Section 19 of the Administrative Tribunal Act,1985). 

O.A.No......../2005. 

'1 Sri Prafulla Chandra Kalita, 
SriDharamNathPrasad, 
Sn Chotelal Pandey, 
Sn Samir Kumar Dey, 
Sri L.Rajak,(SC).  

All are Goods Driver in the scale 
Rs.5,000-8000/-,in the Mechanical 
Department at Rangapara North, 

under the Divisional Railway 
Manager,NF.Rai1way,Rangiya and all 

are residents of Rangapara North, 
P. 0. Rangapara,Dist. Darrang,Assam 

Applicants 
	 4 

-Vrs- 

I. Union of India,representing by 
General Ma er,N.F.Railway,Maligaon,Guwahati-781 011. 
The Chief Mechanical Engineer,N.F,Rnilway,Maligaon,Guwahati-78 1011. 
The Chief Personnel Officer,N.FRailway,Maligaon,Guwabati-781011. 
The Divisional Railway Manager,N.F.Railway,Rangiya,P,O.Rangiya,. 
District-Kamrup,Assam. 
The Senior Divisional Mechanical EngineerNF.Raiiway,Rangiya, 
P.O.Rangiya,Dislnct-Kamrup,Assam. 
Senior Divisional Personnel OfIicer,N.F.Railway,Rangiya,P.O. Rangiya, 
District-Kamrup,Assam. 

Opposite Parties. 

Details of Application and particulars of the orders against which the 
Application is made:- 

(a) Railway Board's Circular No,.PC-llh/2003/CRC/6 dated 6.1.04. 
regarding restructuring benefits to be given to the Group-C and 
Group-D employees (Annexure-A). 

Contd ....... .p/2.....The impugned....... 
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(b) The impugned letter/Notification issued byDevisional Railway 
Manager,(P)N.F.Railway,Rangiya,vide his 
No.E1210/RN/Pass.Driver-lTJPt. I dated 14.2.2005 for holding 
selection for thepost of Loco Pilot Passenger in scale of Pay 
Rs.5500-9000/- for 22 Posts (Annexure-B). 

Jurisdiction. 
The Applicants declare that the subject matter of the application is within 
the jurisdiction of this Hon'ble Tribunal. 

Limitation: 
The Applicants submit that the application has been filed within the 
limitation period prescribed Under Section 21 of the Administrative 
Tribunal Act,1985. 
Facts 

4.1. That the Applicants in the instant application/petition have been working 
as Goods Driver in scale Rs.5,000-8,000/- in the Mechanical Department 
of N. F. Railway at Rangapara North under the Divisional Railway 
Manager,Rangiya. 

4.2. That with view to giving restructuring benefits to all Group-C and Group-
D employees following the 5th  Pay Commission recommendation the 
Railway Board issued Circular No. PC-IIIJ2003ICRC/6 dated 6.1.04 
stating categorically that where additional pts are created due to 
percentage distribution of post "restructuring of caders will be with 
reference to the sanctioned cader only as on 1.11.03 and the selection 
for such benefits which have not been finalized by 1.11.03 should be 
cancelled/abandoned." 

Copy of the said circular is annexed as Annexure-A( 
paras-3.1,and 4.2) of the said Circular. 

4 
IT 

4, 

	

4.3 	That the Railway Board in the aforementioned Circular in its Paras-4 and 
4.4 further directed that "all vacancies arising out of the restructuring 
should be filled up by senior employees who should be given the 
benefit of promotion with effect from 1.11.03" and" the existence 
selection procedure will stand modified in such a case to the extent that 
the selection will be based only on scrutiny of service record and 
confidential report without holding any written and/or viva test." 

	

4.4 	That the Divisional Railway Manager (P),N.F.Railway,Rangiya violating 
the Railway Board's above mandatoiy orders and instructions held a 

Contd .... p/3......a selection.... 



the Railway Board's above mandatory orders and instructions held a CA 
Selection for the post of Passenger Driver in Scale Rs.5,500-9,000/- for filling up c 	. 

62 vacancies and against which the Applicants have filed the Original Application 
No.150/2004 which is pending before this Hon'ble Tribunal for adjudication and 
justice. 
4.5. 	That it is a matter of peculiar grief and great regret that despite the matter 

being 	"sub-judice" before this Hon'ble Tribunal, the same Divisional 
Railway Manager,the Respondent No.4 of the Original Application, have 
again issued an impugned notice vide its letter No.E/21OIRN/Pass.Drivcr- 
11/Pt. 1 dated 14.2.05 for holding selection for the post of LOCO,PilQt,, 

Passenger in 	Pay R.s.5,500-9,000/- for 	 22 scale of 	 making a panel of 
numbers of the said posts for which the selection will consist of only 4 
written test on 3 different dates commencing from 16.3.05. 

Copy of the letter and its Annexures are annexed 	as Annexure- 
R/1,B/LI,BIIIL 	r v 

4.6. 	That in the Annexures of the said Notification issued by the Divisional 
Railway Manager(P),N.F.Railway,Rangiya have asked the candidates 
under serial Nos. 1,2,3,4 and 8 of the O.A No. 150/2004 to appear before 
the written test of the said impugned selection and also asked for written 
refusal within 7 days in the case of expressing unwillingness to appear. 

4.7. 	That the said 5 candidates are pretty senior in the list of eligible candidates 
within the zone of consideration and they deserve promotion much earlier 
i.e with effect from 	1.11.2003 according to the Railway Board's 
aforementioned Circular on the basis of their seniority, confidential reports 
and on scrutiny of service records.It fails to understand as to why the 
Respondent Divisional Railway Manager (P) ,Rangiya repeatedly 
violating the Statutory Rules of their Apex Body,the Railway Board, in 
asking the above candidates for appearing in the selection which is quite 
irregular and unlawful and violation of the Railway Rules itself,instead of 
giving them their due promotion according to the Board's aforementioned 
directives mentioned in the Annexure-A,more so, when their cases are 
pending before this Hon'ble Tribunal for adjudication and justice and for 
which the .Applicants have prayed for submission of the Records of the 
Respondents for flouting their own rules vide a petition under M..P 

• 	 No .. . S2?./2005,in connection with the O.A.No. 150/2004 and a Rejoinder 
by the Applicants to the written statement filed by the Respondents has 
also been submitted on 21.2.05 the next date of which has been fixed by 

Contd .....p/4....thisHon'ble.... 



- 	this Hon'ble Tnbunal on 24.3.05 for production of documents by the 
Respondents. 

4. . 	That it is humbly submitted that by asking the candidates,namely Sri 
Lakhan Rajak,Sn P.C.Kalita, Sri Dharam Nath Prasad, Sri Chotelal 
Pandey, Sri Samir Kr. Dey, as reflected in the Annexure-1 of the DRMP's 
aforementioned impugned Notification dated 14.2.05, for appearing in the 
proposed selection mentioned above on the face of the O.A No. 150/04 
pending before this Hon'ble Tribunal for adjudication and justice.This will 
be again a sheer violation of the Railway's own set of Rule and put the 
Applicantsagain in the embarrassing position by the arbitrary,irregular and 
whimsical actions of the Respondent, more particularly the Respondents 
Nos.4,5 and 6 of the Original Application. 

4. . That it is submitted that by appearing in the proposed selection of Loco-
Pilot Passenger vis-a-vis Divisional Railway Manager 
(P),N.F.Railway,Rangiya's aforementioned Notification the above named 
candidates will be juniors to the candidates who got promotion in the 
earlier selection irregularly held by the Respondents and against which the 
O.A No.150/2004 has been filed by the above named Applicants along 
with other candidates who are all pretty senior to the candidates got 
promotion in the earlier impugned selection irregularly and by flouting the 
Railway Board's mandatory directions and it would be a detrimentalaffect 
to the above named candidates in their service career. 

4.10. That it is submitted that because of the whims and caprices and, may be 
for some vested interest of the Respondent Nos.4,5, and 6, the above 
named candidates are being victimized of the recurrence of wilawful and 
irregular actions of the Respondents Nos.4,5 and 6,althogh they have been 
discharging their duties to the zenith satisfaction of their immediate 
superiors and left no scope for any explanation to be given to anybody for 
their works. 

4.11. That by appearing in the said selection as proposed by the Divisional 
Railway Manager(P),N.F.Railway,Rangiya,in the impugned 
letter/Notification there will be no value then for the above named 
candidates to file the Original Application No.150/2004 for whose 
judgment they have been anxiously waiting for all these months to get 
their grievances redressed by the judicious discernment and order of this 
}Ion'ble Tribunal. 

4.12_That finding no other alternative the above named Applicants have come before 
this Hon'ble Tribunal with the prayer for their Lordships in this Tribunal may be 
pleased to look in to the matter and considering the imminent 

Contd ......... p15... imperative.... 
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Imperative hardships and sufferings of the above named Applicants the Hon'ble 
Tribunal may be pleased enough to grant a stay order directing the Respondents to 
stop the aforementioned selection till disposal of the O.A.No.150/04 by this Hon'ble 
Tribunal and in lieu of which there will be an irreparable loss to the above named 
Applicants. 

41 That it is humbly submitted that in the O.A.No. 150/04 the Applicants have 
sought for the relief to stop any further selection/suitability test and promotion 
of Goods IPassengers drivers in higher Grade till such time this O.A is finalized, 
in addition to setting aside and quashing the Notification for holding the 
selection of the Passenger Drivers in scale Rs.5,500-,000/- and cancel the 
publication of the result of selection for the promotion of the post of Passenger 
Driver in higher Grade as mentioned in the Annexures-D and E of the Original 
Application No 150/2004.. 

4.19r That despite knowing the fact fully well and submitting their written statement 
to the above O.A in this Hon'ble Tribunal the issuance of the impugned 
Letter/Notification for holding any selection is quite unfir, 
derogatory,discriminating ,arbitrary and unilateral decision duly flouting the 
Railway's own set of Rules and violating the Railway Board's categorical 
directions mentioned above and thus "the fairness of Administrative justice" 
is jeopardized at the cost of victimizing the Applicants. 

4.1 E'hat in this connection the another Division namely, the Lumding Division of 
the same Railway system of the N.F.Railway Administration also caused,might 
be unknowingly, such wrong in holding the selection for Driver in higher Grade 
Post.But the moment,the aggrieved employees filed Application 
No... 03 before this Hon'ble Tribunal,then and there the Divisional 
Railway (P), N.F.Railway,Lumding vide their Letter No.E/254/1/LM(RG)/M 
dated 2 1.9.04 cancelled the selection itself so as to rectif' their wrongs and have 
been anxiously waiting for the result of the said Original Application pending in 
this Hon'ble Tnbunal.lt fails to understand as to why there are 2 different types 
of Rules and Systems are followed under the same umbrella of the N.F.Railway 
Administration so as to violate theRailway's own Rules and to cause 
victimization and harassment unnecessaiy to their diligent ,sincere, and 
industrious employees for no fault of their own. 

A copy of the above letter canceling the selection is annexed 
as Annexure-C.for kind perusal of this Hon'ble Tribunal. 

4.16 That it is humbly submitted that in compliance with the Railway Board's Letter 
dated 9. 10.03,Annexure-A,all other Units/Departments of the same NF.Railway 
Organisation have been giving the promotion of up gradation arising out of the 
restructuring benefits to take effect with effect from 1.11.03 by holding the 
modified selection on the basis of the confidential reports and on scrutiny of 
service records against the resultant vacancies and thus the senior most 
candidates are being considered for getting their due promotional benefits.An 
example of such correct action of the same Railway Administration's Stores 
Department is cited here for issuance of their Memorandum No.E1210/66(s)fPt.v 
dated 3.11.04 issued by the General Manager (P),NF.Railway,Maligaon, who is 
the same Respondent No.1 in the OANo. 150104 and this Original Application. 

A copy of the above Memorandum is annexed as Annexure-D. 
4.17. That it is humbly submitted that the Railway Board vide their letter No.PC-

ffl/2004/CRC/13 dated 28.6.04 further directed that "where due to pin-pointing 
of posts staff is required to join duties in the upgraded posts at a different 
station,such staff may be allowed the benefits of upgradation/promotion of 
'as is where is basis' for the time being" and no promotion and transfer would 
be made unless of the promotion /up gradation arising out of restructuring 
benefits of vacancies due as on 1.11.03 are filled in/made finalized. 

A copy of the above Letter is submitted as Annexure-E. 

Contd ............ p16 ......... That albite..... 
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4. l.That albeit the issuance of the impugned letter/nOtification by the Divisional 

Railway Manager,the Respondent No.4, is for a separate selection as it 
appears,nevertheless the Respondent has not categorically mentioned whether 
these posts have been assessed after 2.11.03 as ordered by the Railway Board in 
his impugned Circular at Annexure-A and if so the names of the Applicants 
should not have been included in the Annexure-1 of the said letter/notification as 
the Applicants are the senior most staff of the Rangiya Division and thereby 
according to Railway Board's aforementioned Circular desired and deserved to 
be promoted to their next higher Grade in scale Rs.5,500-9,000/- on the basis of 
modified selection on scrutiny of records and on confidential 
reports.Moreover,the Applicants in the instant O.A are the main Applicants in 
the O.A. 150/04 filed in this Hon'ble Tribunal which is kept pending for justice 
on the prayer of Applicants that since the earlier selection held by the 
Respondents-4,5 and 6 were irregular and contrary to the Railway Board's 
directive that was liable to be treated as cancelled by inviting the names of the 
Applicants in the Annexures of the impugned letter/notification of the 
Respondent No.4.The Respondents have flouted the extant Rules & system and 
caused penetrating the matter when it is" sub-judice" in a court of law.Thus the 
action of the Respondents amounts to be of contemptuous nature. 

4.19. That on the face of the O.A.No. 150104 pending before this Hon'ble Tribunal for 
adjudication and justice,itwould have been proper and according to law if the 
Respondents took step for holding selection in view of the exigencies of 
Administration with the permission of this Hon'ble Tribunal,instead the 
Respondents have taken action according to their whims and arbitrary decision 
without caring for the Court's permission. 

4.1.4Tbat the action of the Respondents by issuing the impugned letter have caused 
the infiingment of Articles 14,16(1),21,37(d),309 of the Constitution. 

4.21. That the Applicants craves leave for filing of Addl.Written Statement/Rejoinder 
if necessary. 

5 Grounds for relief: 
5.1 That the letter/notification for holding selection for the post of Loco Pilot 

Passenger in scale of Pay Rs/5,500-9,000/- impugned and annexed as 
Annexure-B issued by the Divisional Railway Manager 
(P),N.F.Railway,Rangiya without caring the Board's aforementioned 
Circular (Annexure-A) is quite unfair,derogatory,arbitrary and unilateral 
decision duly flouting the Railway's own set of Rules and violating 
Railway Board's categorical directions. 

5.2 That the proposed selection of the Respondent No.4 mentioned in Para-5.1 
above is contrary to law as the matter relating to the applicants is already 
"sub-judice" before this Hon'ble Tribunal under O.A. No.150/04. 

5.3 That violation of IREM Provisions in addition to the Board's above 
directive/circular are apparent on the face of the record. 

5.4 That the assessment of vacancies for the posts have taken without showing 
its actual date of causing vacancy position as directed by the Railway Board 
in their Circular mentioned under Para-5. l,above. 

5.5 That inclusion of the names of the Applicants in the proposed selection 
impugned under Annexure B by the Respondent No.4 has ignited the 
acrimony of the interest of the Applicants during pendency of their case in 
this Hon'ble Tribunal in O.A. 150/04 awaiting for disseminating justice 

5.6 That the proposed selection, if held,would invite "bias","malafide", and 
"miscarriage of justice". 

6 Details of remedy exhausted: 
The Applicants humbly declare that failing to get their grievances 
redressed they have come to this Hon'ble Tribunal for having justice 

Contd ....... p/7.....which..... 
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which seem to them efficacious as per Article-2 1 of the Constitution of 
India. 

7 Matters not previously filed or pending with any other Court: 

The Applicants most humbly submit that save and except the O.A. 
No.150/04 which is pending in this Tribunal for justice,they have not filed 
any other Applicantions,Writ Petition or Suit regarding the matter in 
respect of which this application has been made by them before any court 
or any other authority or any other Bench of the Tribunal. 

8 Relief sought. 

In the circumstances detailed above,the Applicants humbly pray that your 
Lordships of this Hon'ble Tribunal may be pleased to; 

grant a stay order for not to hold the selection for the post 
Loco,Pilot Passenger in scale of pay Rs.5,500-9,000/- schedule to 
be held with effect from 16.3.05 as mentioned in Annexure-B of 
this application and direct the Opposite Parties to implement the 
Railway Board's above order strictly on Rules forthwith and/or to 
withhold the said selection till the outcome of the O.A.150/04 
filed in this Hon'ble Tribunal. 
Stop any further selection/suitability test and promotion of 
Good/Passenger Driver in higher Grade till such time the Original 
application of OA. 150/04 and this Application are finalized. 
Any other reliegs) as the Hon'ble Tribunal may deem fit and 
proper for the irregular,unlawful action for the impugned 
notification issued by the Respondent No.4. 

9 Interim Relief: 
- 	Pending finalisation of this application your Lordships may be pleased: to 

grant a STAY ORDER for withholding the proposed selection of the post 
of Loco,Pilot Passenger in scale Rs.5,500-9,000/- as issued/notified by the 
Divisional Railway Manager (P),Respondent No.4 vide his 
No.E/210/RN/Pass.Driver-lTIPt. 1 dated 14.2.05impugned and annexed. 
(Annexure-B). 

10 Particulars of Application fee: 

Indian Postal Order No.............dated........ amounting to Rs.50/ 
(Rupees fifty only) to be drawn in the Head Post Office,Guwahati is 
enclosed. 

11 Details of Index: 
An index in duplicate containing the details of the documents to be relied 
upon is annexed. 

12 List of Annexures: 

/ll  
ABAC,DE,F. 

Contd........p/8......verification...... 

i 
9i  



Li 

-VERIFICATION- 

I,Sri Prafulla Chandra Kalita,son of Late Kanshiram Kalita,aged about 57yeazs 
working as Goods Driver at Rangapara under Divisional Railway 
Manager,N.F.Railway,Rangiya,who is conversant, with the facts of the case of this 
Application being an Applicant and being authorized by other Applicants in the 
instant O.A and in this application,do hereby solemnly affirmed and verified that 
the contents on paragraphs I. A . Are the facts of the case and true to my 
knowledge,infonnation and belief and that I have not suppressed any material 
facts and the Paragraphs.&.' . ... my humble and respecteful submission 
before this Hon'ble Tribunal, 

And I sign this Application on this th day of March,2005. 

Place: Guwahati. 
Date. 6- 03.05. 

Signature of the Applicant 

Iry 
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he G/NrRU NI RMU 1  \ISC lCi\ & NI ROl3CA/M1ion 

-I 

- 	--Sub _Rec trctitr1 ng ol ceruuu  Group C & U) 1C.J 

• 	•:,. •. A :CO 	kniiay Board's letter No.PC-1l!/2003CC'6 dtd 
•. . 	06.0 .L2004 (RI3E 	5/2004) on the above subject is /orwarded fr 

11101 flThll Oil UI)d 11CCOSS"n ,  aclion, U'd s Cal ltcr knci t 1 11 09,I ( .flOj fi 
to in thir pI'ut 	lte' 	vas ei'eiilaied u:ttlr  

(c) dec3 YU I.2003. 	- 	
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(Ccpv of Ra l? j3oaids ki.r No. PC-il 1/2(U3/CRG/6 dficN1(c(1I.2fl(S.t) 

uh:•. Resiructuriiig ol' certain Group 'C' & 'C'' raLlIeS. 

1eircc this .Ivlinistry's kiter of even mmber dated 09- 0-2003 cii the atove 
subjcc.0  

.,. 
Pucstnt to th discussions held with the Staff side, Ministry of Railway; hive. 

with the approval.oI, the President. tu partial modification of orders contained in this 
- 	...,Miiiist 	. l...,etter,p1evei number dated 09-10-2093 decided the following: • 	............../- 

(1 	Pc ccIltagL dists tbtiitoii of rosts in the LatCtO(I( S of Shunting Diivers and Dise) 
/ SSIStAfltS/LlLLttIi,il Assist tiltS hould b( I (.VlS( d fi om the cisting 20 0 to the.  
rtioof3070 	. 

• 	(ii) 	Perciitagci aistibution.of the posts for the category of Technical Supervisor; for 

) N- 	
• 	

• 	the endrcs 'hcrc •Mistflcs posu; are not exi:l ifl 	1iou1d be. tcvisc:d from the- 
c'ostI1Ig 17 2825 30 to the ratio o121 29 2t 20 

• 	//.:.• jJ':'.,. - . • -: 	•.•• 	- 	- 	- 
Lr\ 2 1 	Accordtngly, the relevart u'iLric' in Anne ure 'B & E' atlached to the Board S 

/V 

	

	ist:uctuung oidcr'of C.,Verl 'nuniber dated 09 10201)3 should be substititied by ihc. 
tolloving 

, 
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A IN  

CA11GOPX 	 GiM)E(Rs) 	EXISTD4G 	JthWSLD1 
%AGE 	%AGE

I'll 
eclirncal SupLrviMOls r 	

74W-lliOO 	17 	 18 

(for cndre wheic posts of . 	6500-10500 	 28 	 29 

Supervisors (erstwhile 	
'J 	5500M000 	 25 	 24 

Mistries) fire avlablc) 	5000-8000 	.. 	30 	 29 

ESupetS 	7100 -- 17 	 21 	1 
(for cadres w'h 	o$t5 of '.: 	6500- 0500 	28 	 29 

Suprvisor (elbtwhilc 	5500-9000 	 25 	 24 

iSUiCS) are not availhlc) 	5000-8000 	 30 	 2u 

3. , 	it has also bten decided,tO subsUtute the provisions in respect of the following 

appeating as items 1,3, 4& 6 ofoards letter ofevennumber dated 09,10.2003 as 

IndR ated hcreinunder 

Date&f effect 	. • 1. 	This restructuring of cadres 	be w 	nce ith refere 	to 
the sictioncd cadre strength as on 01. ii 2(iO3 The 
staff who will b placed in hi2J.ier grades as i u.. t of 
implementation of these orders will draw ay in higher 
grades w.e.t 01.11.2 003. ' 

? my A 	(l 	' Stafl 	k 1c and postcd igiufl I ti iiddfli it 

1313 ;. . &ade posta result of rcstuciurinZ .wil ha'.' tl'r 
pay IAXCd unu Kuk 1., 13 (FL.-22)(r)((1)  

0111 2003 with the usual option for pay fixallori as 
per e'tant rules ih benel3.t under this rule will 

, howevr, uo longer be available Lfl the case of 
moven'ent from lower &ade to highcr gade in the 
non-functional stWation5 where there is no change in 
dutte and rt...spOflBtl)llltiCS g as in the ra of 
niovunuit from Good3 Gutudsto Si Goods Cuards 
and Goods Drivers to Sr. Good Drivers ctc. In th 
case of sich movement,,the pay will bc.fixcduildCT 
Rub 1313' (ra '22) (1) (A) (2)-'RlI flowevet thi 
benefit of fixat ion of pay under ruic 131 3s (rR-22)(1) 
(a) (l)R41 will now be adrnisiblc n th& caci of, 
fiiction.a1iprômotionSsuch as prouotoIl ftom Sr. 
Guods Guards to Passenger Guards and Sr Goods 
t)iw rso Pas3Cn?r Duver'i 1thu th in idVii1  

sc-allel of pay.  



Exi,i filig ('1l!sttctil)ii 	4. ilie 	exii n 	elas,i ticat inn 	ol 	th 	usls 	Co 	t'ieii 	l 
and filling up of thc 	t .  these orders as 'selection' and 	non-seicction', as the 

uiueS 	1 , casc may be, remains unchanged 	lowcver,' for the  
PLlrJ)0SQ 	Of 	ipkiuntiition 	of thvc 	01 du s, 	if It 
inthvidual 	Raliwdy 	servant 	becomes 	due 	for 
promotion to a post c.lassificd as a 'selection' post, the 
c'ist1ng selection piocedure will 	stand 	modified 	in  
such a case to the extent that the selection will be 
bascd 	only 	on 	sci unny 	of 	sci vi e 	i ecord' 	and 

4 	, 	' (Oflfld&.iitidl i &poi is 	ithout holding any WI it (LU and / 
01 viva-voce test 	Natuially under this procedure ih 
Ctl0tiIti0fl 	bIS 	'oulf1thndiug' 	will 	not 	figure in 	the 
panels. 	This modilied selection proc'duic has been 
decided upon by the Ministry of Railways as a one 
time occption by spccial dispensation, in view of the 
numbers involved, with the ohjLctive of c\peditlng the 
implementation of thcse ordeis 	Sinitlatly for posts 
classi fled 	as 	'non-selection' 	at 	the 	tiiiiä 	of , 	this 
iCst.Fucturiilg 	(lie promotion 	will 	be 	based 	only 	on 
scrutiny of service records and confidential repoils. In 

rtis  the case of Aan stall 	the henriil of restructuring 
under these orders will be extended on passing the 
requisite iradTest. Howevcr, in case ut' placem ent )f 

• 	Si.ipervisors 	(erstwhile 	MisEries) 	to 	grade 
--as. 5000-S000 the instructions contained in Pura- 13.2 

should be followed. 

Normal vacancies existing on 01,11.2003 except direct 
recruitment -quota and those arising on that date Iroiii 
this cadre restructuring including cliaiii/resukant 
vacancies should be filled in the folloviing sequence: 
(I ) From panels approved on or before 01 . II .2003 
and current on that date 
(ii) and the balance in the manner indicated iii para 4 
above 	 - 	 - 

C 
Such- selections which have not been linalised by 
0 1. 1 1.2003 should bi cancehledlabandoncd, 

All vacuiicies arising fi out 02.11.2003 wit I be filled by 
normal selection pocedwe. 

	

4.4 • 	;• 	;.. - 	
•: 	All vacancies aiisiiig out of.the rstnictuiing should be  

-. - • .... . filled up by senior employees who should be given 
bencfit of the promotion w c £ 01 11.2003 whereas fbi 
the norm d vacancies existing on 01.1 1.2003 juruoi 
cmpluyccskould be pcstcd by modtfu_ l sek '-tion 
proccdui c but they Nvill get promotion and hit,hu pay 

::. 

/ 

Qiv Oc/ 



- 
2 	 _J 

• 	 . 	 • 
: 

i 0111 (lie tIUK of Ik)t14 over dic pobu as pt nur 
rukc Thus the spcchuI bCnel ii oL the promotion 'v e I 

•f. 0131.2003 is available only for vacanics • ;•i 	out 
of r c'ti uc liir irU 	itt Iui 0(1r. 	V I 	rir 	, 

	

l 	rules of prospective l)iOifl)lOfl from the daie C) lull 
up 	ruy v ill apply,  

• 	• 	.- 	- 	 - 	• 	• 	-k:••.. ' 	•-•. 
r4 	 ' 45 	cse. '1it;tt ;crce1i1 	c:3 ha .  

1ovr p adt.. I d rio tie ' po -t lx 	rn 	i ii la 1( a 

r( 'nil of r c I ucti u mu I  I hc cXisongs \ IC fl 	Dl 

I 01 ii 20 13 hou1d be IiJ(, d Up by fl('nili)t 	Lt u i 
iii 	• 

4.6 Enployees v,hu ret ir/rcn ir 1 	,een ih: crod 
• . .- 	

4 	 from 01.11.2003 i.e. the date of eflt of flwi 
• • .rcsrucJ.rrisw. to tte date of actual 1nlp mental Ofl t 

1 hew oidcr, wdl be elitible tot the ixatrOIr henel:rt s 
and ri under these odc:i s .w.e.f 01 .1 1 .20t13 

• 	• 	• Miiimuw yar of 	• 	6 \Vlii 	un plemeiit in 	t1r 	restuictuii:i 	or 

	

secvice il 61.ch gradc • 	instruct iot;: rcga:rding rnin mu i period of 	r vice foi 

	

• 	)omo loll i sud from time to tune shcm1d l 
ifiItvL;1, 	I Ii tyc,ver 	vIir: et)iiiiier liit 	iroly 1 (-Ia 	r 
III th: 	.;iciCliry  period f)icscubcdIur p I C)io!:e!r. I; 
VIL ion, 	L t 'ot iS. " , 	Ci nu al 	i 	us 	oi 1 t 1 
a.•ji...,• 'ir-e that: the 	Ry 	tcie1 tt Rr 

• 	- 	 . 	riOt con iromned. 

1(1 ridly acknowledge receipt. 
• 	

• Jiindi version will follow. 
• 	• 	 - 	- 

(Shriprakash) 
• 	S 	• 	- 	 S 	 I)irc-ctoi, Jay (o ni nilrislon 11 

	

• 	 Railway Ioa,d 

• 	• 	No.PC-1J112003/C.RC/6 	-- 	 • 	New Delhi, dated - 06-01 2004 

C opy (wit Ii 40 spai u) forwaided to kDAI, R ulwavs, New Ddln 
-• - 
	'H- 	

•': 	 H 	// 

I oi 1riitticitl Cornnirsmont.r, R 

• 	 - 



Not'  

Office of the 
Divisional Rai!y Manaer(p) 

No II21UIRN/p 	Diivei-JJI1't-1 	 Rangiya 
Dated 14 02 2005 

To 	 I  
SSE/LoCOIRPAN NBQ 
Ni. Railway. 

Sub:- Selection for the post of Lco-PjJ0t Passe:igerjn scale of pavRs.5OQ9iflO, 

Ref- This ofike Noti1jc10 No FJ21O/RN/pas J)rfPt-I Dt 20 01 05 

in coljtjlwatjocJ to this office notifico,i under reference the selecon ofitteii test will 
be held as per scheduled below, to fonti a panel of 22 numbers of loco-Pilot (Passenger)jn 
scale of jay Rs.5SOO-9OO/.. vitli community wise break up UR- 17, SC- 03, ST —02 (Total 22). 

The selectioii will consist ofjttii test only. 
L •i1iewrjtteii test will be held as under:- 

1phase SL No. 01 to 22011 16.03.05. 2nd phase SI. No. 23 to 14 on 18.03.05. 
3phae SL No. 45 to 66 on 21.03.05. 

(2) Date ofabseiiteete on 23.03.05 (ifreqtjired). 

The concerned SSEfiocoBO 1AN will ensure that all eIijble staff undet theni 
iiosc naius we mentioned in the enclosed li are spared and directed to aend the 

	

'ittet test 011 the Inentiotieci dates (SL No.01 (a, b, c,) fixed fOr WUen te 	1iicli will be held at STC,7'BO t 10.00 hirs po.sitivel. 

in case any one express 11mvillill e ness to appear in the selection his written refusal lii uSt I)C ohtaned and sent to this office within 07 day's for ncccsàry action. 

lii is issues with approval of Sr. i)ME/Iy 

.DA: Lii. of 66 andjdates. 

For Divisional Railway Manager (P). 
Rangjya Uopy  lwaj-ded for in.fonnatjoii & necessary action to:- 1. Sr. DME/RNY. 	2. DME/NBQ. 	3. A1)ME/RpAN NBQ. 4. Convcnoç NR MUi1iJy at NBQ. 	5 Divisjj Secy. NFREU/fly. 6. Oipi:j Y. 	 7. Principal 1CfNJ3Q. He is requested to ar1,z1ge the venue for smooth coiiducl of the exam inaijon. 

For DRM(P)./y 

0Y 
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GOP- 

List ofSC 

SN Nai& Father Name 	Cast Station DOB 	DOA 	EQ 	DOPRemarks 

	

/ 1 Lakhan Rajak, S/O Janglee. SC RPAN 03.03.55 01.10.77 VIII 	03.10.98 f 2 Ama! Oh. Roy, 6/0 	SC NBQ 	29.09.57 02.06.7 	
09.11.98 

Bro ' en-Ora Ro . 
	

9 VIII 	12.11.98 
 09.11.95 

3 Jagat Ch. Das, Sb Abhay SC NBQ 	01.01.51 22.04.76 	IX 	01 .03.99 Oh. Das 	
09.11.98 4 Jitenra Prasad, Lt. Ram 	SC NBQ 	02.05.66 18.01.85 VII 	16.03.99 Da al Prasad.  

5 Raghabendr 	 09.11.95 Das, Lt. 	SC NBQ 	10.06.60 11.06.84 VIII 	17.03.99 BaIesr Das. 
6 V. Paritha a 	

SC NBQ 19.07.51 12.01.70 )( 	17.08.00 7 Khagend 	Cli, Das, Lt. SC NBQ 07.10.55 23.04.84 X Pç.raCh.Das 	 06.06.99 
17.09.99 

List. of ST 

1 	Narayan Ch. Boro, S/a 	ST 
7ieram Boro 

NBQ 30.04.5 07.04.76 VI 98 

on Ch. Basu,nata 
9.11.98 

3 	Moni Ram Brahma, Lt R 
t3rahma 

4 	Chunjfal Brahrna 	Sb 
Mahesr Brahma 

NBQ 26.11.59 21.07.80 HSLC 
09.11.98 

.03.9 69 
09.11.98 

'0 
Cl 



/ 

- 

3 

List of UR Candidates .. 	.... 
Name & Father Nai e Sh/Srj. 	Cast 
Rajendra Pd. Sharma 	/ 

Somesh Ch. Sarkar, Lt.Sushjl 
Ch. Sarkar 

Station 
RPAN 

NBQ 

within zone of consideration 
DOB 	DOA 	EQ 
10.07.46 	01.04.64 	IX 

7.0151 	10.07.73 	VIII 

01.03.47 	19.05.70 	X 

DOP 	Remarks 
25.04.97 
04.01.98 
18.02.98 
09.11.98 
10.06.98 

P.C. Kahta, LI. Kashirain 
Kalita 

RPAN 

4 
______ 

Md. Mustakin, SI 	McI. Saheb 
Hussain 

NBQ 01.12.48 	15.09.72 	HSLC 
09.11.98 
04.05.98 

S S RPAN 
31.07.75 
11.05.70 	IX .07.06.49 

09.11.98 
10.06.98 Biswanath Prasad 

6 SUshil Ki. Das, LI. Shiimanla 
Das. NBQ 08.04.47 	08.11.71 	Non 

09.11 .98 
04.06.98 

lChotelal Pandey, 	Sb 	Ran 
SuratPandey. 

RPAN 
Matric 

01.12.50 	08.11.71 	VIII 
09.11.98 
10.06.98 

8 Janmaharnmad AU -1 Sb 	Md. NBQ 29.08.52 	09.11.71 	X 
09.11.98 
04.05.98 Mahimudd Ian All. 

9 /marendra Das, S/o Santosh
Ch. Das, 

RPAN 07.03.49 	30.07.78 	.X 
09.11.98 
16.07.98 

10 Rarne[kar,SJojdjp 
Kr. Lahakar. 

NBQ 26.02.68 	20.06.91 	HSLC 
09.11.98 
18.02.98 

11 Ashim Kr. Shome, 8/0 Anil Kr. 	. NBQ 
& ITt 

15.01.55 	01.10.77 	X 
09.11.98 
01.08.98 Shome. 

12 Phanindra Kr. Das, Sb 	Kanak 
Ch.Das NBQ 15.01.57 	01.10.77 	VIII 

09.11.98 
04.06.98 

13 Sukumar 	Debnath, 	Sb 	Rai 
Chand Debnath 

NBQ 31.12.55 	20.03.79 
09.11.98 
04.06.98 

14 S/o K.N. Roy NBQ 04.02.47 	30.12.64 	IX. 
09.11.98 
1012.99 

15 Mukeswar Singh, S/0 Phylina 
Singh NBQ 11.03.55 	28.05.15 	Xl 

17.09.99 
05.05.99 

/ 16 Sarnir Kr. Dey, Sb 	Kali Pd. 
Dey NBQ 

. 
13.02.51 	01.07.73 	IX 

17.09.99 
26.11.97 

17 Bijan Kr. Dutta 	Sf0 Basanfa 
Dutla. RPAN 09.02.52 	08.11.71 

13.09.99 
01.07.01 

18 SewGopaIs/oJagsjflg NBQ 
. 

12.05.47 	17.11.65 	V I -IF 
17.09.99 
29.07.99 

19 Athith Ch. Roy, Sb 	Arjun Ch. NE3Q 30.12.50 	21.04.75 	X 
17.09.99 
07.05.99 

20 Monoranjan 	Mandal, 	S/o 	L. 
Mandal NBQ 10.11.58 	05.09.79 	X 

17.09.99 
06.06.99 

21 BhoIa 	ihuy, 	LI. 	M. 
Chowdhury NBQ 19.11.51 	U5.0i 	IX 

17.09.95 
06.06.99 

22 Aditya Rn. Paul, Sb 	Gala Paul NBQ 
-- 

24.12.46 	01.02.66 	X 
17.09.95 
06.06.99 

23 Someswar Brahma, S/o Sabu ST NI3Q 	02.09.57 01.0 5.81 	X 
17.09.99 

Ram F3rahma 08.06.99 
24 

Upendra 
Rabin 	asu 	ST 	N!3Q 

Basumalary 09.12.57 18.0i7 	I 	09.06 
17.09.99 

99 
25 	Bimaf Kr. Sharma, 	 NBQ 05.01.59. 03.08.79 	X 	07.06.99 

17.09.99 

26 	Naniram Das, LI. BaUram Das 	NBQ 01.03.53 21.04.75 	X 	06.06.99 
17.07.99 

- 
27 	Paramananda D as, 	Sb SC 	NBQ 21.12.54 1. 

Das  
09.04.75 	'17.0799 HSLC ' 



P12 	
\•.. 	. 	. r 	'•. 

01.03.56 02.0418 VII 	27.t. 
17.07.. 

21.05.57 21.03.97 VII 	09.03.00 \. 
17.07.99 

15.02.58 22.05.79 IX 	28.10.99 
17.07.99 

25.09.60 30.08.79 X 	27.10.99 
17.07.99 

08.07.58 13.02.80 	27.12.9 
17.07.99 

01.11.57 iO4.81 IX 	29.10.99 
_17.07.99 

15.04.61 0881 	 2.99 
7.99 

18.09.55 22.12.81  
7.99 

Arun Ch. Das, S/a ThaneswarF 
Das 	 I- 
Krishuadeo Mahato, S/a RamI 

7950 P rit Mahato 
30 Ramdeo 	Bhagat, 	S/a 	Paltul 

Bhagat, 
31 Tikendra 	Cli. 	Barman, 	LI. 

Rajendra Ch. Barman 	- 

32 Ram Bolok Prasad, S/a Ram 
Naraan Prasack  

33 Sanatan 	Barman, 	LI. 	Sato 
Ram t3arman 

34 Dipak 	Dastider, 	S/a 	Amiya 
Krishna Dastider.  

35 Dilip Kr. Ghosh, LI. Phani Bhu 1  
1 Ghosh. 	 I 

3ilGouranga Pd. 	Sen, 	SIol 
Lal Sen _JManindra 

37 Sahajuddian 	Seikh, 	LI. 	Md.l 
Jaman All Seikh  

38 Swapan Kr. Debnath, S/a Rail 
Chan Debnath 

39 Rarnesh Kr. Basumatary, S/ 0 IST 
Deben Basurnatary 

ti5 D. Apparao, U. D. Apparoa. 

41 1 Prabhu t'4ath 	Gin, Slo Ram NBQ 25.01.63 08.08.84 VIII 

42 
Nath Girl. 
Ram Prasad, S/a Sew Pujan 	SC NBQ 01.01.61 16.09.81 VUI 

- 43 Nilai 	Cli. 	Sutradhar, 	Lt. SC NBQ 15.01.59 01.01.82 X 

Jogeswar Sutradhar -- 
44 Khagen Barman, LI. Dhanai SC NBQ 04.09.62 01.01.84 Viii 

45 
E3arrnan 
Nijendra 	Daimary, 	S/a ST NBQ 01.02.66 30.10.89 1 X 

JDmlrarnDaimaiY_ 
46 INiranian 	Daimary, 	Sb 	ST NBQ 01.03.68 30.10.89 

Balaram Dairarn 
.90 viii 

NBQ 

NBQ 

NBQ 

N13ã 

I11 : 1  

I 1 t01  

iIë 	Ho.ii57 130.04.76 11X 

NBQJ8io6.62 23.03.81 lix 

ME 
	10.01 .58 j24.12.81 1HSLC 117.07 . 99  

NI3Q 	17.12.55 25.12.81 lix 	14.12.99 
02.05.89 [ 	17.07.99 

NBQ 	30.11.60 31.1T80TVIIi 	07.0200 

27.12.99 I 
17.07.99 [ 
09.12.99 1 
17.07.99 1 

E27.12.99
7.99 

7.99 
13 .12 .99 
17 .07 .99 
18 .12.99 
17 .07 .99 

Tö3 .00 
117.07.99 

9.03.00. 
117.07.99 
[Oi3 .00 
H 7.09.99 
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N.F.RAILWAy 
MEMORANDU P  A-WI 

terms of.iy. Bds letter No. PCII11I2003ICRC/6 dt.09,10.03 circulated unde r: te 	NO E/304i'ci - Roslructuring© dt 3110 03, the following senior most 
O/(G) irscl' Rs 500-000/- of Stores Deptt, On being foud suitable through : 	ces of modified selection in terms of GM(P)'s circular 10 E/304/o- 

wcturing© dt 1 0104 have been provisionally empanelleg for promotion for the 
of O/J(G) in scale Rs. 6500-10500/- effective from 0111 03 against the 

giaded psl. 	iesultaiit "acaricles created Under GM(P)'s Memo No E/41/20-4. ,;';V'W'-E  stiucuiiia Minc 1 erta1 S) dt 280504 and with immediate effect against existing caic:es 1 he 	'es are arranqed in order of seniority. This is subject to free from 

- I No 4 me & con1mun!y 	Designation Place of workig 	: • 	 ___________  

	

1 	Sri Khdqe' akia 	 OS/hG 	 SMM/D/DBRT 

	

2 	SrrltDf a Dev' 	 OS/iliG 	 SMM/D/DBRT 

	

3 	IvId Sf Rahap-r 	 OS/luG 	SMM/D/OBRT 
• 	

- -#--- Sftt:Ourj Sarl..-1r 	 OS/luG 	SMM/DINJP 

	

5 	SPieep 1L'k- 	 OS/fIG 	COS/CON/MLG 

	

6 	SrINiflhisujdr, "C' 	 OS/Il,'G 	SMM/D/DBRT 7 V, 	a CJiakrborty 	 OSIIIA3 	 SMM/D/NJP 

	

8 	Sri "!aIi 	 QS'/f/G 	 COS/MLG 
Md N! Cluwdhury 	 OS/luG 	 COSIMLG 

	

10 	P G Bh wmick 	 CS/luG 	 COS/MLG 
Roy (SC) 	 OS/fIG 	 EMM/D/MLDT 

	

.: 12 	Smt. kabita Mandal 	 OSIl/G 	 COS/MLG 

	

13 	Si S K Mitra' 	 OS/luG 	 AMM/BLST 1 	Sri S uiLpddhaya 	 OS'l'/G 	 AMM!BLST 

	

. 15 	Sri KL. Chda 	 OS/l/G 	 COS/MLG 

	

:16 	S:i lKrjsh:a Dulel Das (SC) 	 OS/luG • 	 COS/MLG 

	

•17 	Smt. Arati Sutiadar (SC) 	 OS/fIG 	 SMM/D/NBQ 

	

18 	SrnL.Taramai Das (S(',) 	 OS/fIG 	 COS/MLG 

	

• .:ig 	SriSamKr. Roy 	 OS/fIG 	COS/MLG 

	

20 	Sn'Bun Oh Kalita 	 OSIII1G 	 CO3/MLG 

	

2 I 	Sn Mrhl Kanti Das 	 OS/fIG 	 COS/MLG 

Contd page 2/ 



 

: 

1 

S 	
OS/CCN/MLG 

,. COS1IV1LG 
CO S/Fyi LG 

ai 
• . 	• 

• 	22 SiBilan Oh. Barua (SC) 
• 23 Sri Pradip Kr. Das (SC) 

24 Sri Deepak Chowdhury (SC) 

PAGE.2 
AGAINST Sc QUATA 

• 	 OS/luG 
OS/luG 
'OS/I hG 

.25 	Sri Narayan Ch.. Das (SC) OS/I hG COSMLG 
AS3AINST ST QUATA 

. 5 
26 	s?rs Mahilari (SI) OS/luG SMM/C/NBQ 
27 	Sr,ntS Basumatary (SI) OS/luG COSIMLG 

- Staff at SI No 1 to 7,9 & 17 already empanehled for the post of OS/I/G in earlier selected list 
Tht 	 ri , 	k 	ktri  

' .5; I II 	JId'JIJIIUI 	IJU 	UII aw UVU by jtVIIVIUFi UL. I LUUL. 
- 

77 

(R. Narzary) 
SPO/NG 

I For General Manaqer(P) 
N F Rrilway, Mahigaon 

- 
No E/210166(S)Pt V Dated 	('3 -11 2004 

• -. ,• "t: 

Copy friard'ed for 	formion please. 

T. FAAG/MLG 
' 2. cçS!ML 

CdS/d/MLG 
I 4 QUM 

1 5 I/MLG 
:.. 	.. 6, D€1M/PNO. 

' 	7 p4/CON/MLG 
8 SMM/D/NJP 
9 AJNEQ 
10 SV1M1DTPURT 	

- 11 SMM7LIGUJ 
. 	12 4ML3TMLDT 

13. AM'ifBLST 
14 AMlvD/KIR 

• 	. 	15 AM,'f&S/KGN 
' 	 T 16 ST 	CONCERNED 

17 P/CASE 
18 GThFRMU/PNO 
19 GINFEU/PNO 

 20 GS/AJSCTREA/MLG 	
or General Man ager(P) 
N F Railway, Mdllgaon 

I 	 I.  
• 	

• 	

M 

5. 	
.._i..••. 	

/ 	 ( 1' 
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j Pro 

ArWPxU 
- 	

of
, 

 praeo  

ha 

11 	 -. 

/ 	 S  
/ 

ç 
5• 5 

4LQ 
- 12 

D1, 

S  

Vyu 
The 	

at 

b 	astr ctur1n1 Ctaj cou : 

	

g 	
cadr 

A copy of, Ra i lwa y  Lard s 1 ttor N dt 	28-52Q 	B8 	
on theaJ)3vQ subject 

Is - 

forwar 	for 1fl rrnatjon and flocossry. acti 	2oad 	earlier 
e 	LLtcr dt 	9 JO2fl3 a.5  rQrrQd t in thou present 

C ctlLai 	und0 	
NE/31/OROtt 

(C)dat 	JO30o3 	
.• 	 S 	 S  

5 	

5 

(o Srkar) Sr0 Person0 	fircr CA)P&Trg.) r on ox a 1 itiana go c (P )iia Ii a (Copy Of 	
Dardfs lOttr N 	PC 1 11/20 /c/j3 dated 

S 	6-62QO4) 

 Sub 1 Sfr AC( 	g of, C  ertahl Group Icr & 
' cadres.  

ft has been represented by the 'Sta lf Fedebons 	the Railway Boa that 
ettdfl dlf1Icufts are being facj 	1itio 	imp1ementión df stnJ'ufl of 

va;gus Group c' & 	cagori in terms of Board 1tero, PC-XIJ/2Uo3/cq 
fl 7003 due to pnor pin 	

posts artslng out of restrLc,,ng 

S 	

The 
issue has been cOnSider by the 	of R2iia (Railway 8ou) and it 

has been d€c 	
that in those cases Whe due )O'n due&tewp  

UPgrad 	 kuch Stdff may bo albwed the 
neflt of 	0 	pro 

	

/ 	motion  on 

	

nOtiO 	 Sbon tr x fl1onlstlrn f -om the 
udte uf 	

Order, 
sub;e to trie sahsfarnon of HOD on n!er,L n each 

	

jHin

S 

	

	

S 	
I 

Vers;nn wUI tow. 	. 	 r 34 

?IVL/I  

	

/ L 	JUL 	 iredor, ayc;i 
Re ilfwa y  13~06rcj 	kov__ ~W 
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,. Aew Delhi, dad 28.06,200.. 	 S 
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